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THE DEPUTY MINISTER IN THE 

MINISTRY OF DEFENCE <SHJlJ M. II.. 
K1USHNA): (a) to (c). A statement is laid 
OD the table of tbe HOUIC. 

<a) to (c). AUotu.tt of qricultural land 
to _~ is made UDIIer the rulea of 
the rapecUw Stale ao..nu....ta and Union 
TII'Iitor7 AdmlniItratiam. 1'hao ruJa 
ftI7 from Stale 10 Stale. 10 lOGIC SWa, 
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for example, Gqjarat, no oonaidcratiOD is 
siven to the point wbctbcr the Oll~ 
is employed or not. In some other States, 
for example, Andhra Pradoab, emplo)'lDDllt 
in certain opnisations like Border ROIda 
Orpnisation and Naional Cadet Corpe 
is no bar to allotmont of apicultural land. 
In some other States, like Mysore, land is 
Biven to ex-servicemen if they are poor, the 
criterion for pOWlrty beinB an Income up to 
RB. 1,200 per annum. Except In the case of 
one resettlement scheme in a remote area, 
where it was considered -.ary to attract 
offlCCr ranks to provide leadership to reaet-
tling ex-servicemen, in all the States and 
union Territories, no distinction is made 
regarding the acrcaac to be allotted on the 
basis of the rank held by ex-scrvicoman. 
Enquiries arc generally made in overy cue 
of allotment to ensure that the application 
for land is in conronnity with the rules. 

So far as the Central Government is 
concerned, the Ministry of Defence laad 
which is temporarily surplus to Def_ 
requirements, is unusuallyle aacd out for 
cultivation purposes. Preference is scnorally 
siven to thOle uncmpoyod ex-eerviccmon 
who need assistance for roscttlemont over 
those wbo have already ~ rehabilitated 
and are employed. Applications are ..,ooraIIy 
to be received through the DSS and A Board 
concerned who verify the facta before for-
warding tbe application to the authority 
concerned with the allotment of a land. No 
consideration is siven to the rank held by the 
applicant In makin. the allotment. 

tft P" ~ 1IIWImI': If q 
~~ifil;~'Ii't'lf1r~ 
..rot it; ~ it tm-.r W11R it; ~ 
m~it;f.R1if it-m~'1 m 
~ {W m- ~ ~~fiJ;j't 
'I{f1r ~ ~ it; Qt.r t, ~ 
t,p. m p it ~ .n ? -m'lf1r 
~ m it; wq;v it (foR ffiR;l 



Oral Answ~r$ DECEMBER 18, 1968 Oral Answers " 

~ ~ 1IiT ~ ~ ~f<;rlrn ;ft 
~t? ~if\"~ij;~eWion::;f\';f 

~~ij;~~~! 
~ \;.fit; ~Ol:t ~ ~~~.~­
ft:r!!; ifl:ff ~ it ~ amr on: ~ f1f;<lT 
t flli \;.f ~~ if fum ~f.r'I>1' ~ qflr 
m~~? ~ 

SHRI M. R. KRISHNA: The land is with 
the State Governments. Most of the State 
Governments are very helpful in rehabilita-
tini e:l-serivcemen and the families of those 
people who have been killed in the war. The 
Central Government have also a scheme for 
rehabilitating about I SO families in Andaman 
and Nicobar islands and another 200 families 
in NEFA. The rules for giving land are made 
by the State Governments. As far as possible, 
the State Governments are helpuful in 
rehabilitating the ex-servicemen. 
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SHRI M. R. KRISHNA: The rehabilita-
tion responsibility, which was with the 
British Government then, was very small 
compared to the rehabilitation problem 
which we are facina today. The number of 
people to be rehabiitlated is increasing 
year by year. Therefore, we h'lvc to depend 
upon the State Governments. Rehabilitation 
of people in the border areas and other places 
is also under the consideration· of Govern-
mont. As I said, in NEFA we are rehabili-
latina some ex-servicemen. 
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SHRI M. R. KRISHNA: The dependents 
of those peorle who have been killed in the 
front are given lands by the State Govern-
ments. Because we want,d the Slate 
Govcrnmen ts to deci"c the extent of land 
that is to be given to the deserving 
families, we wanteu the State Governments 
to frame rules so that they will determine 
what is the extent of land that should be 
given to a fumily which has lost a hUllband 
or some member of the family. If the 
Central Government has to decide all these 
thinas, we may not able to have a uniform 
rule applied to all the States. 
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THE MINISTER OF DEFENCE (SHRJ 
SWARAN SINOH): May I ClarIfy the 
position? Pl:nsion Is a Central respomi-
brut)' and we havc been, from time 10 liMe, 
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taki_, into consideration the nain.· costs 
and makin, some ad I.e payments. 
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SHR.I I'd. R. KRISHNA: ApplicatiOlll are 

aIIo recciwd from VariOUI people belonai. 
to dilfereut 1IcaIca. They are ICIlItinised here 
and ... '** to the State Governments 
widl our recxJIIIIIIIIDI. III tbooe _ 
w .... people who are a.-viccmca UId are 
DC!&. icWD lind IIy the Slate GcMrnmcots the 
___ .iI ... · ... tQ tI!D.!IlI."_~ 

men", by the Defence Ministry. 

SHRI LOBO PRABHU: The procedures 
ror aivina land to ell-soldiers vary rrom State 
to State and. all these proocdurci suffer 
rrom one defect. namely, information about 
the land available ror re·scttlement is not 
readily available. This applies also to 
Harijans and others and I have been pursulnl 
this question as to what can be done about 
making this Inrormation available by taluk 
headquarters. Becau.'IC. almost one-fifth or 
the land which is lvailable ror cultivation 
is now at the mercy or the land development 
offioenl. I would. thererore, like the Del'enco 
Ministry to ask the State Governments to 
make available to the district soldiers board 
inrormation about the land available in 
different villaaes so that they need not remain 
at the mercy or die villBIC ofllcen. 

SHRI M. R. KRISHNA: The Derence 
Ministry rrequently writes to the State 
Governments who, in their tum, Indicale to 
the Defence Miniltry the extent or land 
available and what percenlalC of It can be 
allotted to ex·servicemen. They try to dlltri-
butc land on that balis wherever applica-
tions are received by the State Governments. 

SHRI LOBO PRABHU: Could you not 
make available this informalion to the 
District Soldiers, Sailors and Airmen'. 
Board? 

SHRI M. R. KRISHNA: Yes, we also 
aet Infonnatlon rrom the District Soldien, 
SailOR and Airmen's Board. 

SHRI LOBOPRABHU: It is not availa-
ble, I can tell you. 

SHRIMATI SUDHA V. REDDY: While 
the objective or the State Governments 
is to be helpful to ex-serviccmen. whether 
I his feclina percolates to the lower runp of 
IUlhority I. another matter I would alllO say 
that the delay on the part of p>vemmenl In 
allotmcat of Iud calMel fNltration amon, 
the famUtes of the jlWIIII. Quite oRen the 
ncuee Ii- II thal -'Ain IaadI have to be 
dc-f'orested and corresponcIence lOCI OD 
ror yean loIethcr and nothln, happcnt. 
UItilllatcly whal II IIfd "That 00cI and the 
IOldicr are people Idored In times or lrouble 
and war and DO more, for ",baa war II OW( 

or troubll II NbIed. the 00cI II foqQltal 
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and the soldier is slighted." I think this does 
happen eveD DOW. I would like tn know what 
the hon. Minister intends to do to see that 
State Governments expedite the granting of 
lands to ex-servicemen and also to the 
families of the jawans. 

SHRI M. R. KRISHNA: It is true that 
there is delay in distributing land and helping 
the ex-servicemen in various States. The 
District Soldiers Board consists of people 
who are drawn from public life and also 
ex-servicemen and the Collector; even the 
Governor has got some responsibility on the 
State Board. We are trying to make this 
Board more effective and, in future, It wi\l 
be able tn function more effectively. 

SHRI SAMAR GUHA: In view of the 
fact that the ex-INA servicemen are no 
lonaer blacklisted and all stigmas attached 
tn them have been removed and, In principle, 
the Government have agreed to pay pension 
and other facilities due to ex-servicemen, may 
I know whether the Government wi\l extend 
the facility of giving agircultural land to ex-
INA servicemen? 

SHRI M. R. KRISHNA: The ex-INA 
servicemen have been given all the dues which 
were hitherto not given to them. Ever since 
the present Defence Minister has taken over, 
he has taken a very lenient view and the ex-
INA people have been helped. About the 
question as to how many cx-INA people have 
got the land, J do not have the information. 

SHRI SAMAR GUHA: I asked whether 
the Government huve, in principle, agreed 
to that. 

Authorised Capital 
Paid up Capital 

MR. SPEAKER: Next Question ••• Mr. 
Prem Chand Verma. 

• 812. SHRI PREM CHAND VERMA: 
Will the Minister of DEFENCE be pIeued 
tn state: 

<a) the authorised and paid-up capital 
of the Hindustan Aeronautics Ltd. at tho 
time of its setting up and as on 31st March. 
1968; 

(b) the amount of loan which tho Company 
owed on the 31st March, 1968 to the Central 
Government, banks or other parties, separa-
tely; 

(c) the amount which has been paid as 
interest by the Company during the last 
three years; and 

(d) the working results of tho last three 
years, the extent of profit and If 10811 was 
incurred, the main causes for the loss and the 
estimates for 1968-691 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE <SHRI L. 
N. MISHRA): (a) to (d). A statement is 
laid on the Table of the House. 

Statement 

(a) Hindustan Aeronautics Limited came 
into being on 1-10-1964 on the amalgama-
tion of the erstwhile Hindustan Aircraft 
Ltd. with Aeronautics India Ltd. The 
Capital structure of the Company as on 
1-10-1964 and 31-3-1968 was as follows:-

A. on 
1-10-1964 

As on 
31-3-1968 

(Rupees in lakhs) 
S,OOO.OO 5,000.00 
2.280.00 3,8S3.00 

(b) The outstanding loans as on 31-3-1968 were as follows:-
From the Central Government 3,360.00 lakhs. 
From the Central Government under the 

Subsidised Houaing Scheme. 1.04 lakhl 
From the Government of Mysoro UDder 

the Subsidised Housing Scheme. 10_09 IakhL 
From HAL Gratuity Fund 71.62 Iakhs. 
From the Slate Bulk of india on Cash 

Cndit Account. 63.66 Iakhs. 

TerrAL: 3.506.41 IatlII. 




